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Sicience Education, and Pre-Vocation-
ul Training, for the welfare of child-
ren, and nursing and expectant
1nothers.]
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TI[JUVENILE VAGRANCY AND
ENCY

DEerinqu-

67. SHRI B. N. BHARGAVA: Will
the Minister of SOCIAL SECURITY
be pleased to state:

(a) the details of the programmes
carried out by his Department in con-
nection with the eradication of juve-
nile vagrancy and juveniie dclin-
quency during the last nine months
aiid the names of the places where
these programmes were carricd out;
and

(b) whether any new law is pro-
posed to ba enacted in this conaec-
tion or whether any advice has been
given by the Central Government to
the State Governments for the irtro-
duction of such legis'ation?]
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+[THE DEPUTY MINISTER IN
THE MINISTRY OF LAW (SHRI
JAGANATH RAOQO): (a) The imple-
mentation of the programmes for the
eradication of juvenile vagrancy and
juvenile delinquency is the respon-
sibility of the State Goverhments.




Written Answers

581

The Government of India, however,
provide financial assistance and tech-
nical guidance to the State Govern-
ments.

The following activities have been
reported by the various States Gov-
ernments etc., during the period under
review: —

(i) Institutional Services.—Three
Remand Homes and three Juvenile
Courts in U.P., two Remand Homes
in Maharashtra and one Children’s
Home in Bihar have been set up.

(ii) Non-Institutional Services.—
Under the scheme of providing non-
institutional services for the training
and re-adjustment of children found
begging, units have been set up at
Bombay and Secundrabad and the
unit set up earlier at Hyderabad has
been strengthened.

(b) There is no proposal to pro-
mote any Central legislation gn the
subject. The Government of India
have, however, been advising those
States where there is no such legis-
lalion to enact legislation on the lines
of the Children Act, 1960 which is
applicable to the Union Territories
only.
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¥ REHABILITATION OF Nomap BANJARA

Group

68. SHRI B. N. BHARGAVA: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state the
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details of the scheme formulated by
the Central Arid Zone Research Insti-
tute, Jodhpur for the rehabilitation
of the Nomad Banjara Group and the
action taken by Government thereon?]
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